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to home-steads and agricultural labour has sisting of the following might be formed by
been achieved in different States ; and the State Government to examine the issue

and give its views which would be considered
(b) the steps proposed to achieve this with due respect by the Government of

object fully and speedily ? India.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) and (b). 
A statement is laid on the Table of the 
House. [Placed in Library. Sec No. LT— 
1832/72].

Installation of Statue of King Raja Raja
Chola by Tamil Nadu Government

3648. SHRI C. T. DHANDAPANI : 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether the Cential Government 
rejected the Tamil Nadu Government's plea 
to install the statue of King Raja Raja Chola 
within the precincts of the ancient Brahades- 
wara Temple at Thanjavur; and

(b) if so, the reasons for the rejection of 
the said proposal ?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : fa) While the 
Central Government did not approve of the 
Tamil Nadu Government’s proposal of instal-
ling the modern statue of King Raja Raja 
Chola within the prakara (inner enclosure) of 
lhe Brihadisvara Temple at Thanjavur, it re-
quested the Tamil Nadu Government to agree 
to the installation of the statue at a site just 
outside the Maratha Gateway which is within 
the complex protected along the temple, and 
which location was earlier acceptable to the 
local Authorities.

(b) Government of India consulted the 
Standing Committee of the Central Advisory 
Board of Archaeology in the matter. The 
Committee was of the view that the erection 
of a  modern statue within the inner enclosure 
Of the ancient temple was against archaeolo-
gical principles in this country and elsewhere, 
for no modem statues are placed within imme-
diate precincts of ancient monuments.

During the course of a discussion on the 
subject in February 1972, the Minister of State 
for Education also offered to the Education 
Minister Tamil Nadu, that a Committee con-

1. Superintending Archaeologist, Arch-
aeological Survey of India, Southern 
Circle, Madras.

2. Director of Archaeology, Government 
of Tamil Nadu.

3. A Professor of History from one of
the Universities in Tamil Nadu.

No such Committee appears to have been 
formed.

Utilization of Funds for Welfare of Advi&is 
in M. P.

36*50. SHRI RANA BAHADUR 
SINGH : Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased to 
state :

(a) whether there ii any proposal under 
Government’s consideration to exercise con* 
trol over the utili^tion of money allotted for 
the Welfare of the Adivasi areas in Madhya 
Phesh under the guidance of Union Govern-
ment ; and

(b) if so, the broad outlines of the pro-
posal ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV) : (a) and (b). The following 
schemes under the Centrally Sponsored Pro-
gramme have been taken for the welfare of 
Scheduled Tribes in Madhya Pradesh :

(1) Post-matric scholarships.

(2) Girls Hostels.

(3) Pre-examination Training.

(4) Tribal Development Blocks.
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(5) Cooperation.

(6) Tribal Research and Training.

The Central grant provided for each scheme 
is to be spent by the State Government in 
accordance with the approved pattern of the 
scheme.

The funds are released through State Ac* 
countant General who also audits the expen-
diture incurred by the State Government. The 
Organisation of the Commissioner for Sche-
duled Castes and Scheduled Tribes and tbe 
Zonal Directors of Backward Classes welfare 
also watch that the funds provided for a 
particular scheme ate utilised for that pur-
pose. State Governments are also required 
to send progress reports to the Central 
Government. The Officers ot this Depart-
ment also undertake tours to the ensure that 
the schemes are properly implemented.
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Spccial Employment Exchanges for Physi-
cally Handicapped

3653. SHRI C. CHITTIBABU : Will 
the Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state :

(a) tbe names of States where there is 
no special Employment Exchange for physi-
cally handicapped ; and

(b) the steps taken by Government to 
persuade such States to have special Exchanges 
for physically handicapped ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE* 
PARTMENTOF CULTURE (SHRI D. P. 
YADAV) : (a) The following States do not 
have the special Employment exchange for the 
physically handicapped

1. Assam.
2. Bihar,
3. Haryana.




